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CEN TRAL ADMINISTRATIVE TRIBUN AL P RINCIPAL BENCH
 0A No0.2087/98
Nou Delhis this the JL2o¢l day of December,1999,

HON T8LE MR Se-Re-ADI GE, VI CE CHAI A1 AN (a) s
HON P3LE MRSe LAKSHMI S AMIN aTH AN, M M8 ER(D)

sub Inspector Har Mohan Singh No. /2043,
5/o Late shri Hampal singh; .

presently nosted in 6th Bn.,

DAP,
Delhi.

Rlo 7-D, Type- IIlrd Model: Town,
Nalhi esess foplicant
(By Adwecate:s shri shankar Raju )
_\zg_rsus
1. Union of India,
through its Secretary,
Midistey of tbme nffaire,

North Block,
Neu Oalhi.

2. yeOommissioner of Police,
Wgilance,
Police Head quarters,
I'opo EState,

Now Delhi.

3% Dy.Commissioner of Police,
Hg (I) .Police Head Quarters,
I.PeEstate, :
New Delhie o v Respon dentse
(By Adwcate: Shri Rajendra Pandita )
O RDER

HON 'BLE MR Se R ADIGE, VICE CHaI #av{ ),

fpoplicant impugns respondents’ Meno dated
5.6,98 removing his name from the sslect list of
persons of doubtful integrity wesefe 1.3.96, He
prays that his namle be ramoved from the list with
e‘f‘f‘e(‘:t From the date it was initially brought on
to that list i.e. Marchy,1993 , and thareafter to
open the sealed cover and consider his case for

promotion 2s Inspector of Police wesefs 12.8,94

with all conseguential benefitse
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2. ppplicant's n=ma2 was brought onto the
select list of cdoubtful in_tsgrity vide order dated
26,7¢9% weofe 17 3493 on tbe basis of 2 OF
initiated against him alleging that he had
demanded monay from one Shri T.3handula Proprietor
M/s Kitty Cormer, ReKePuram, New Delhi., The DE -
snded in the award of puishmaznt of censure

on 13.10.95, Theraupon 2pplicant's name was
transf‘erréd P rom the sslesct list to Agreed List of
persons of doubtful integrity wem.fs 18,1.96 for

a period of 1 year uidé order datsd 24.1. 56,
mplicant was also infomsd accordingly on 10,8, 96,
toplicant represented =gainst the same on 17.8, 96,

which was rejected and applicant was infommed

accordingly on 10,9, 97,

36 Meanwhile applicant had appesal ed against
the punishment of censure, and respondents adnit
that the appeal was accepted and the punistment -

of censure was set sside by the mppellate authority,
Respondents howaver statg that the total svidence
9ives rise to reasonable -uspicion that epplicant
was indulging in =21 laged malpractices and therefors
his nameg was removad from the dowhtful integrity
list wieofe 1.3,95 when the punishment of censurg

was Set 2side by the appellate authority,

4, Thersupon applicent represented on 23.7.98
for removal of his name from the list of persons of

doubtful integrity w.e.fs March,1993 instead of 1059,
That representation was rejectsd and applicant was

informed sccordingly on 21,10.98, whersupon hg has

filed this OA on 8.7, 99,
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5. e have heard both sidese
6o » in D{.\'\NQ. 2177/ 96 shri Dzvander Pal singh

ys, WI & Ors. where dep artmental proceadings
against that applicant had been droppesl this vary
Banch had in its order dated 21.7. 98 held that

that applicant was entitled to have his name delsted
From the doubtful integrity list uith effect from
the date it was placed theres Thet order dated
21,7, 98had itself relied won earlier orders of the

Tribunal in the mattar.

7. In view of the fact thst the auard of the
penalty of censura was evantually set aside, we hold
that the aforesaid order in Davendr Pal Singh's
case (supra) is fully applicaﬁle to the facts and

ci reumstances of the present cases and applicant is
entitled to have his names deletedf rom ths douwtrful
integrity list with sffect from the date it uas

initially placed there i.es March,1993

Be Under the clrcumstancg this 0 suceceeds and

is al lowed to this extent that the impugned order

dated 5.6.98 is quashed and set asides fppliocant will

be entitled to have his name deleted f rom the Boubtful
integirity list with offect from the date it was
initially placed there i.s. March,1993, On that bssis
respon'dents shbuld consider éppli cant's ca2se for
promotion as Inspector (Exscutivs ) wese.f. 12.8,24,
with all consequential benefits in accordsnce with rulaes,
instructions and judicial pronoucementss These

directions should be implemented as expeditiously
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as possible and preferably within 3 months from the

-4—

date of receipt of a cpy of this order, NO wsts,

M%Mﬁw i 4 [ s
) /’N W Ol 4 .

( MRS, LAKSHMI SWaMINATHAN ) { SeReNDIGE )
MeMs3er(3) VICE CHAI @iaN{a).
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